
CENTRAL ADMINISTRATIVE TRIBUNAL
Pf<INCIPAL BENCH. NEW DELHI

R= A.NO. 171 /2004 in
0.A.NO.1147/2004

New Delhi this the -(itKciay of July, Z004

Hon ble Shri Justice V.5.Aggarwai. Chairman
Hon ble sill 1 S, A. Singh,, fviembei' >A)

Surendra Kumar Goel,
S/o late Shi i Krishna Kumai CoeU
Working as Office Suodt Gr.li.,
bi gna 1 Wor ks hon„ nor t he in Ra i Jwav.
Ghaziabari

...ADDlicar
VERSUS

Union of India through

'' General Manager.,
Nor thern Rai1way,
Hea d a u a r t e r s 0 f f i c e.
Baroda House, New Delhi.

2. Chief Workshop Manager.
S i g n a 1 wo r k s h o d .
Nor ther n Rai1wa v,
Ghaziabad Resoondents.

ORDER (By Circulation)

Shri Justice V.S.Aggarwal:

Keening in view that the matter was under

consideration, we had not exoressed any oninion on the

merits. The aoolicant seeks review of the said order

contending that he still has a right to be considered

fof promotion. It is only to repeat that in this

regard, no order adverse to the apolicant has been

oassed. If there is inordinate delay, in that event

the applicant can indeed come back to this Tribunal

with his grievance but it is in the fitness of thinas

that revision/review is decided before the matter can

be taken up bv the applicant.

2- The Detition must fail and is dismissed in

circulation,,

( S,, A. STn g h )
Member (A)
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( V.S.Aggarwal
C h a 1 r ma. n


